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PETI TI ONER
SHRI  HElI KHAM SURCHANDRA SI NGH & ORS. ETC.

Vs.
RESPONDENT:
THE REPRESENTATI VE OF "LI OS" KAKCHI NG MANI PUR (A SCHEDULED C
DATE OF JUDGVENT: 09/ 10/ 1996
BENCH

K. RAMASVWAMY, G B. PATTANAI K

ACT:

HEADNOTE

JUDGVENT:
W TH
ClVIL APPEAL Nos. 14513-24 OF 1996
[Arising out of SLP (C) Nos. 8499-8505 of 1996]
ORDER

Leave granted.

W have heard | earned counsel on both sides.

These appeals by special |eave arise fromthe comron
judgrment of the Division Bench of the High of Guwahati,
I nphal Bench made on Novenber 17, 1995 in Civil Rule No.
800/ 94 and bat ch.

The admtted position is that when the President of
I ndia, exercising the power wunder Article 341(1) of the
Constitution, had issued Scheduled Castes and ~Schedul ed
Tribes Order, 1950 "Louis" was declared as Schedul ed Caste
but not throughout the State. It —was amended by the
Schedul ed Castes and Schedul ed Tri bes (Amrendnment) Act, 1956
(53 of 1956) and Schedul ed Castes Schedul ed Tri bes
(Anmendrent) Act, 1976. Consequently, "Lios" canme to be
declared as a Scheduled Caste for the purpose of the
Constitution in relation to the entire State of ‘Mani pur. W
are infornmed that the total population of —all Schedul ed
Castes including Lios in Tripura State is 16000. It would
appear that after the residents of Kakching village
bel onging to "Lios" caste had obtained 2500 <certificates
showi ng their social status as Scheduled Castes for the
purpose of the Constitution, it would appear that -an issue
as regards their status as Scheduled Castes gave rise to
agitation by people residing in eight villages. A statutory
Conmi ssion consisting of a retired High Court Judge, Justice
V. lbotonbi Singh of Assam Hi gh Court and two ot her nenbers,
one of which was a sociologist, was constituted to enquire
into the status of the menbers of Lois in the State of
Mani pur and to recomend as to who were the persons anong
thementitled to the benefit of the status of Schedul ed
Castes under Article 341 and al so to suggest renedi al steps
in that behalf. Pursuant thereto, a report was submitted by
the Conmi ssion on February 28, 1993 after detail ed survey of
the issue and enquiry. In that report, the Comi ssion
poi nted out in paragraph 25 as under

"on the other hand, the nenbers of
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been subjected to the stigma of
untouchability were again gradually
absorbed into the Meitei body
social on the condition of their
conversion into Hnduismwth the
necessary approval of the them
ki ngs. What renmain have been those
8 villages covered by the Schedul ed
Caste Lois. The peoples in this |ot
of 8 (eight) villages are till date
taken together traditional custons
and practices of manuf act uri ng

country and practices of
manuf act uri ng country l'iquor,
drinking it and relishing part, as
a collective way of cultural life,

though, to be candid, they also
practice since long some of the

superficial cultural traits of
H nduism after the npdel of  the
Meitei, rather in the node  of
f ashi on.

52. Al this wunm stakably speaks
el oquently of the differentiation

and, for t hat matter,
categorisation, in later part of
hi story of the Lois into two

di stinct classes that one observes
today in the ‘contenporary - larger
Meitei society. Myst probably, well
cogni zant of this fact of dichotony
of the Lois, Shri P.C.  Mthew,
Chi ef Conmmi ssi oner to the
CGovernment of Mani pur reconmended
the nanmes of only those specified 8
(eight) villages for inclusion in
the list of Schedul ed Castes at the
time of revision of the said |list
in 1956.

53. Crucially needful to the above
point, it may be reckoned with the
fact that Classification of a
peri pheral H ndu or Sikh people for
recognition/inclusion in the |ist
of Scheduled Castes rests on the
i ndi sputable, sinple criterion of

untouchability or near
unt ouchabi lity, a di sabl i ng
condi tion resulting from the
peopl e’ s exterior, peri phera

position in relation to the caste
Hi ndu mai nstream Now, put to the
test of this criterion the case of
the other Lois than the Schedul ed
Castes Lois provides the Conmttee
no rational point for its self
justification of gi ving any
suggesti on to t he aut hority
concerned for consi deration of
recogni tion/inclusion of this class
of people in point as nenbers of
Schedul ed Castes. W take t he
privilege of passing this comment
in so far as advised is sought by
the CGovernment of Manipur fromthe
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Conmittee on the matter in issue.
This class of Lois stands rather
much closer to the caste Mite
pol e of the Meitei-Loi soci a
cont i nuum

54. What with the traditionally
| ess strict feature of castismin
Mani pur as conpared with its scene
inthe rest of the Hi ndu universe
and what with the nmassive caste
eradi cati on progranms undertaken by
the Governnental of India on the
strength of special provisions in
t he I ndi an Constitution, t he
dehumani sing social situation of
untouchability in this state of
Mani pur  may be said to have

significantly di'm nished in its
magni't ude now.~ The concept of Lois
as. '‘a - social institution as it

worked in~ history during the days
of the Meitei nmonarchs, too, is not
now fully operative.~ Payment of
tributes to the then Meitei Lords
had been stoppedwith the British
occupation and / administration of

Mani pur. It is all admnistration
of Manipur. It is all the nore
expected to be conpletely free from
any such soci al conpl exes as

involved in the historical Lo
institution and the position of
exterior castes in these days of
denocr acy in our country.
Repetition of the expression Lois
as the nanme of a Schedul ed Castes
conmunity is indeed shown of any
i dea of i nvoki ng t he old
institution of Lois it is sheerly
for the admnistrative purpose. of
t he CGover nirent of I ndi a in
scheduling certain really Backward
Classes for special protection of
the people thereof, anmbng whomthe
Loi s of 8 (eight) speci fied
vill ages of Mani pur have been duly
recogni sed as one.

55. Despite t hese facts of
contenporary social situation of
Loi castism of untouchability or
near untouchability in Manipur
continuity of this phenonenon in
its residual fornms | oonms large til
date. As a matter of fact, this
lingering residue of history stil
wor ks behind the fact of socia
di stance standing between the so-
called Lois and the core Miteis,
particularly in the matter of
marriage. OMng to this reasons,
cases of inter-marriage between the
core Meiteis and persons from any
of the eight villages the Schedul ed
Caste Lois are very few and far
bet ween, the frequency being thus
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left far short of the expected
guantum Somre such sinmilar scene of
soci al distance, in |lesser degree
undoubt edly, has been observed in
the relationship of the core Mite

with the Lois of the other class,
t oo, vVis-a-vis t he letter’'s
assimlation into t he soci o
religious order of the forner, a
scene that presupposes rather | ow
position of this class of people in
the | ocal soci al _hierarchy. O
late, inter-marriage  of the neite

of higher social status with people
of this class of  erstwhile Lois

have occurred, ~admittedly,; but,
these are condi ti onal of t he
educat i onal attai nments and

af fl uent ~econom ¢ standi ngs of the
i ndi'vidual spouses fromthe |atter
group, and these too  nostly when
they settle at the urban areas. At
the group | evel , however, they
remain still, nor e or | ess,
victimsed wunder the old socia
stigma of | ooking down upon them

56. It is in consideration of this
relative social backwar dness - of
this integral 'section of people of
the caste Hndu Meritei -society
that it is hereby being suggested
by the Conmmittee with a humanistic
and egalitarianist concern for the
people in point to the Governnent
of Mani pur as an alternative course
of action for the act of taking a
deci sion over the issue, the idea
of examining in the case of this
cl ass of people could be considered

in f avour of their
recognition/inclusion in the |list
of Oher Backward Cl asses, of

course, within the paraneters not
only of their social backwardness

but al so their educati ona
backwar dness as so laid down in the
Constitution of India for such

purpose. It would be worthwhile to
mention here that the CGovernnent of
Mani pur has not so far framed its
State list of OBCs. In case of
acceptance of this suggestion a
separate el aborate inquiry is asked
for to evol ve an appropriate
scientific nethodology. |If sone or
all, as the case my be, of the
said class of Lois are found socia
and educationally backward by the
test of the criteria set up by the
accept ably adopt ed nmet hodol ogy,
they may rightly be put, for
adm ni strative purpose, under the
| abel "Qther Backward Lois."

57. TERM NO. 3: "to gi ve
recomendation regarding validity
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on an appr oxi mat el y 2500
certificates issued by the Deputy
Comm ssi oner, Thoabal during the
period from March, 1992 onwards."
Wil e deciding termNo. 2, we have
already held that the term Lo
ment i oned in t he President’s
Notification includes only the Lo
popul ati on of the 8 vi | | ages,
nanely, Sekmai (Awang), Phayeng,
Khur khul , Kout r uk, Lai mar am
Lai maram  Khunon (Tai renpokpi ),
Kwat ha and Andro and that the
expression Loi does not cover the
Loi popul ation of the remaining 26
villages. There is, therefore, no
doubt that the Loi~ population of
Kakchi ng village are not included
in the expression Loi nentioned in
the " President’s Notification. It
f ol I ows, t herefore, t hat t he
Schedul ed Cast e certificates
nunberi ng about 2500 issued by the
District Magi'strate and hi s
subordinate officers are not valid
inthe eye of /law. Further, on
perusal of the records, it is seen
that the District Mgistrate and
his subordinate of fices i-ssued
Schedul ed Cast e certificates
arbitrarily w thout  nmaking proper
inquiry as to the genuineness of
the clains of the petitioners. |t
is to be noted here that the
absence of proper inquiry would
permt an inference that they were
not even aware of the vital fact
and t hat t hey nmechani cal | y
proceeded to issue the certificates
whi ch woul d unm stakably indicate
that there was non application of
mnd to the nost rel evant fact. Any
or der of this nat ure passed
nechanically wth application of
m nd of the conpetent authority) is
liable to be set aside as invalid.
The District Magistrate issued one
such certificate in favour of one
Rameshwar Singh (one of the 2500
certificate holders) on the basis
of the direction of the Governnent
of Mani pur which was conmuni cat ed
to him by one Under Secretary
wi t hout nmaking any Under Secretary
wi thout nmaking any inquiry for his
subj ective satisfaction as to the
genui neness of the claim W have
stated above and we repeat it again
that while doing so, the District
Magi strate was acting as a rubber
stanp of the Gover nirent and
therefore the certificate issued by
himin favour of Rameshwar Singh is
invalid. There 1is no dispute that
the conpetent authorities to issue
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Schedul ed Castes certificate are
District Magistrate, Sub Divisional
Magi strate, etc. and not t he
CGovernment of Mani pur. Therefore,
the district Magistrate could not
issue the certificate in favour of
Rameshwar Singh on the advice or
direction of the Governnent w thout
maki ng any i nquiry for hi s
subj ective satisfaction. It appears
that the District Magistrate was
quite ignorant of this sinple | ega
position. The certificate purported
to have been issued by the District
Magi strate, Thoabal was, in fact,
made by the Government of Mani pur
and the District Magistrate nmerely
acted as the mouth piece of the
Governnent and, t herefore, t he
certificate issued by himin favour
of Rameshwar Singh was -invalid.
After all, the power exercisable by
the District Magistrate and his
subordinate officers is a statutory
power which can be exercised only
by them It ~/appears that the
District Mgistrate, Thoabal has
lost sight of this aspect when he
i ssued the certificates."

The CGover nient accepted the Conmi ssion’ s
recomendations by its proceedings dated July 6, 1994 and
acted upon the Report. In the neanwhile, directions were

i ssued on June 30, 1994 that the caste certificates issued
to the aforesaid persons from Kakching village would not be
acted upon. Calling this action'in question, wit petitions
cane to be filed. The High Court in the inpugned order had
held that the inpugned order of ( the Government /was not
sustainable in the light of the Presidential Order, However,
a direction was given that the Schedul ed Caste Certificates
issued to the inhabitants of Kakching-area shall be subject
to the appropriate legislation that may be passed on the
basis of the enquiry report. As against the quashing of the
order, the appeal arising out of SLP (C) No. 3408/96 was
filed and as regards para 34, the respondents have filed the
appeal s arising out of SLP (C) Nos. 8499-8505/96. Thus,
these appeal s by special |eave.

Shri R F. Nariman, |earned senior counselr for the
appel l ants, contended that in view of the findings recorded
by the statutory Comm ssion appointed by the Government,
though "Lois" has been declared as a Scheduled /caste
throughout the State, except the persons who really have the
status of the Schedul ed Castes or of Lois are inhabitants of
the eight vill ages, nanely, Sekmai  (Awang), Phayeng,
Khur khul , Kout ruk, Lai maram Lai maram Khunon ( Tai r enpokpi),
Kwat ha and Andro, the people fromother villages do not have
the said status. In support thereof, he relies wupon the
report of |. Seshinmeran Aier, Comn ssioner and P.C. Mathew,
Conmi ssi oner appointed by the State Government to identify
the Schedul ed castes for the purpose of amending the list of
Schedul ed Castes before coming inhabiting in these eight
villages alone are the nenbers of the Scheduled Castes.
Q hers, though historically Lois, were assinmlated in the
mai nstream of the Neither Hindu society. Therefore, they are
not entitled to the benefit of the status of Schedul ed
Castes for the purpose of the Constitution. But they
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recommended to the Government for consideration of their
soci al and educational backwardness after identification
under Article 340 of the Constitution. This material does
indicate that the Lois inhabiting in rest of 18 vill ages,
though historically considered to be Lois, are, in fact, not
Lois and they are not entitled to the status of Schedul ed
Castes. The Hi gh Court, therefore, was not right in quashing
the notification issued by the Governnent.

Dr. Shankar Ghosh, |earned senior counsel for the
respondents, on behalf of 2500 recipients of social status
as Schedul ed Castes, on the other hand, contended that in
view of the Presidential notification issued after the 1976
[ Amendnent] Act, declaring Lois is the State of Manipur as
Schedul ed castes, it is neither permissible for the State
Government nor for the  Court to subtract their status as
Schedul ed Castes by receiving any evidence from any source,
whet her laid by the parties or by the Conmm ssion. Therefore,
the certificates issued to the persons in Kakching village
are valid inlaw and that para 34 of the judgnent of the
H gh Court “requires to be set aside and it does not warrant
interference with the rest of the conclusions reached by the
Di vi si on Bench.

In view of the ‘respective contentions, the question
that arises for consideration is; whether the view taken by
the High Court is/correct in |law? This Court has consi dered
the controversy in catena of decisions. ‘Article 366(24)
defines "Schedul ed Castes" and Article 341(1) gives power to
the President in respect of any State or Union Territory to
identify the Scheduled Castes in consultation wth the
CGovernor of the State and issue a public notification
specifying the Scheduled Castes for the purpose of the
Constitution. The Scheduled Castes so specified, shall be
subject to law nmade by the Parliament under Article 341(2)
of the Constitution. The [|ist of the Schedul ed Castes thus
published in respect of each of the State shall be final and
concl usi ve.

The question whether Bhovi (is a voddar caste, the
| atter having been declared by the Presidential notification
to be a Schedul ed Caste, had cone up for consideration in B
Basaval i ngappa vs. D. Minichi nnappa [(1965) 1 SCR 316]. The
Constitution Bench considering the question had - held that
"the power was given to Parlianent to nodify the
notification nade by the President under clause (1). C ause
(2) further goes on to provide that a notification issued
under clause (1) shall not be varied by any  subsequent
notification, thus naking the notification by the President
final for all times except for nodification by law as
provided by clause (2). Cearly, therefore, Article 341
provides for a notification and for its finality except when
altered by Parliament by law. Therefore, in view of this
stringent provision of the Constitution with respect to a
notification issued under clause (1), it is not open to any
one to include any caste as coming within the notification

on the basis of evidence - oral or documentary - if caste in
guestion does not find specific nention in the terns  of
notification." This Vi ew was reiterated by anot her

Constitution Bench in Bhaiyalal vs. Harikishan Singh [(1965)
2 SCR 877]. The question was reconsidered in Srish Kumar
Choudhury vs. State of Tripura [(1990) 1 SCR 576]. Therein,
the Laskar community clainmed the status of Schedul ed Tribes
in Tripura State. The Presidential notification did not
specifically deal with them by express notification but they
claimed the status of Janmatia, Notia which is a Tribe
notified by the President. Dealing with that question, this
Court, after considering the above two Constitution Bench
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judgrment and other judgnments, had held that as a result of
the detailed enquiry made as to the economic status, the
| evel of education and the necessity of protection

inclusion into or exclusion fromthe Oder requires to be
made by the President and, therefore, it is for the State
CGovernment to make necessary recomendations to the
President for taking appropriate action whether Laskars
woul d be included as Scheduled Tribes by appropriate
amendnent. In this behalf, until that was done, it was held
that it was not permssible for the Court to receive any
evi dence to consider whether they are Schedul es Tri bes.

The question was al so exam ned in Palghat Jilla Thandan
Sanudhaya Sanrakshna Samtyi vs. State of Kerala [(1994) 1
SCC 357]. Therein, another. Bench of three Judges had held
that Thandans in Kerala State were declared to be Schedul ed
Castes. The High Court directed an enquiry whether Ezhavas
or Thiyyas are ot her Backward C asses (Tappers) are
Thandans. This Court had held that the enquiry that was
ordered by the High Court to find out whether there was
conmunity cal |l ed ~ Thandan di stinct from Ezhava in Pal ghat
District in areas other than the erstwhile Chittur Tal uk and
also in any other place in the erstwhile Ml abar District,
was not permissible to be made since neither the Court nor
the State Government has any power to amend or subtract the
list published by the President and, therefore, the
direction issued by the H gh Court was not correct in |aw.
Accordingly a direction was given to issue necessary
certificates until \ the Order was anended by the Parlianent.
Unfortunately, it was not brought to the notice of the Court
that they are Ot her Backward Class (Tappers) and, therefore,
simlar question was considered by this Court in Ntyanand
Sharma & Anr. vs. State of Bihar & Os. [JT 1996 (2) SC
117]. Therein Lohars were not included in the Schedul ed
Tribes in the State of Bihar. They clainmed the status of
Schedul ed Tribes. Lohars are only blacksmiths while Lohras
are the Scheduled Tribes notified by the President. This
Court had held that it was not pernmissible for the /Court to
consi der whether Lohars are Lohras who are declared to be
Scheduled Tribes. In Kunmari Madhuri Patel & Os. vs.
Addi ti onal Conmi ssioner, Tribal Developnent & Ors.” [(1984
(6) SCC 241], a Bench of two Judges, to which one of us (K
Ramaswany, J.) was a nenber had to consi der whet her Kolis, a
Backward Class in Miharashtra would be declared as Mahadeo
Koli, a Scheduled Tribe in Maharashtra. Despite the cultura
advancenent, the genetic traits pass on fromgeneration to
generation and no one could escape or forget or get them
over. The tribal custons are peculiar to each tribe or
tribal communities and still being maintai ned and preserved.
Their cul tural advancenent to some extent may / have
noder ni sed and progressed but they would not be oblivious or
i gnorant of their customary and cultural past to establish
their affinity to the menbership of a particular tribe. The
tribe or tribal conmunities, parts, of or groups thereof
have their peculiar traits. It was further held that
Presi denti al decl ar ati on, subj ect to amendnment by
Parlianment, is conclusive. No addition to it by way of
declaration of castes, tribes or sub-caste, parts of or
groups of tribes or tribal conmunity is permissible. After
an el aborate survey of the Constitutional purpose and the
rel ati ve caste structures, customs, nmarriages etc. it was
held that Kolis are Backward Cass and Mahadeo Koli are
Schedul ed Tribes. The appellants therein being OBCs were
held not entitled to status as Schedul ed Tribes. The Court
has no power to declare synonynous as equivalent to the
tribes specified in the Oder or include in or substitute
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any caste/tribe etc. It would thus be clear that for the
purpose of the Constitution, "Scheduled Tribes" defined
under Article 366(25) as substituted under the Act, and the
Second Schedul e thereunder are conclusive. Though evi dence
may be admissible to a limted extent of finding out whether
the community which clainms the status as Schedul ed Caste or
Scheduled Tribe was in fact include in the concerned
Schedule, the Court is devoid of power to include in of
exclude fromor substitute or declare synonyns to be of to a
Schedul ed Caste or Schedul ed Tribe or parts thereof or group
of such caste or tribe. In Valsanma Paul vs. Cochin
University & Os. [JT 1996 (1) SC 571] by virtue of the
marriage, the appellant a forward class clainmed status of a
backward cl ass. The question arose: whether the could claim
the said status by virtue of being married to a backward
class (fishernmen)? It was held that she was not entitled to
the said status. The retrograde attenpt to grab the benefit
of and ~distributive justice to the targetted group was held
to be  prevented. It would thus be clear and we hold that
until the Presidential notification was nodified by
appropriate amendnent by Parlianment in exercise of the power
under Article 341(2) of the Constitution, the Presidentia
notification issued under Article 341(1) is final conclusive
and it cannot be added to any caste or subtracted by any
action either by the State Governnent 'or by a court on
adduction of evidence.

The next question is: whether the Lois other than the
Lois residing in the aforestated eight villages are entitled
to claim the status as Scheduled Castes. It is right, as
contended by Dr. Chosh, that so long as the Presidentia
notification remains unanended, everyone who is declared as
Lois is entitled to the status of Schedul ed Caste. But there
is a peculiar factual situation prevailing in the State of
Mani pur as historically collected  fromthe evidence by the
two Conmi ssioners appointed by the State Government before
1956 (Anmendment) Act and also the | atest Conmm ssion whose
findi ngs have been extracted hereinbefore.

CM Mat hew, Commi ssi oner had

stated thus:

"The Lois are living in the vally

and they take neant and |liquor as

the schedul ed tribes but unlike the

Schedul ed Tri bes when they die they

are crenated. Socially the Lois are

as little better than Yaithibis in

the eyes of the caste H ndus. The

Lois are backward and deserve

speci al consi derati on from
Government for the anelioration of
their condition. | am therefore,

of opinion that should be included
in the list of Schedul ed Castes."
l. Shimaren Aiar, Regional Assistant Conmi ssioner after
recordi ng evidence had stated in 1953 thus:
"The term "Lois" means backward
cl ass. There are a distinct
comuni ty, di f ferent in many
aspects from the manipuri Meitei,
and to a great extent simlar to
those of the hill tribes. They have
been treated as untouchable for the
fol |l owi ng reasons.
1. The Lois are not allowed to
enter the houses of the Miteis
(Mani puri  Hi ndus).
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2. The nmmin occupation of the Lois

are cultivation and distilling of
country liquor.
3. Inter-marriage and co-dining

between the Lois and the Meiteis

are prohibited.

4. The Lois worship goddes of

nat ure.

5. The Lois cremate their deaths,

inthis respect they are a kinto

the Hi ndus."

It would thus be seen that the Lois who are Schedul ed
Castes have been subject to the disabilities nentioned by
the two Conmissioners, Aier and Mathews and accepted by the
statutory Conmission. In this behalf, Articles 17, (15(2)
and 46 furnish the —uninpeachable historical evidence of
disabilities to which Schedul ed Castes are subjected to and
the Constitution ainmed to remedy by distributive justice,
equal ity of opportunity and the  status wth dignity of
person in__soci o-econom c and political denbcracy and to
prevent their —exploitation. They would furnish as guiding
principles to solve the given problem As stated earlier
the question is; who are entitled to the status of Schedul ed
Castes? It is not in dispute that though Lois residing in 26
villages other than the eight named villages nentioned
her ei nbefore, had not’ cl ai med the status as Schedul ed Castes
until March 1992, until the Commi ssioner of District Thouba
and his subor di nates had i ssued the soci al status
certificates, for the first tinme, only to the 2500 residents
of Kakching; until then, too did not village, no other
residents in other 17 wvillages have clainmed the status as
Schedul ed Castes even after 1992 till ~date. This materia
has not been contradicted; nor can. it be contradicted. The
Conmi ssion had pointed out that at the direction 'of the
CGovernment one Rameshwar Singh ~was issued social status
certificate as Schedul ed Caste w thout any enquiry,. That
woul d show the enornmity of the nisuse of the power 'to claim
fal se social status.

Under these circunstances, though the H gh Court was
right that wuntil the anendnent to the List has duly been
made, the Lois would be entitled to the status of Schedul ed
Castes, before issuance of the certificate of status the
conpetent officer should enquire whether the applicant is
subjected to the disabilities which the Scheduled Castes
have been suffering. All those who satisfy these criteria
alone are entitled to the issuance of certificates until the
amendment is duly made by the Parlianent under Article 341
(2) of the Constitution. The H gh Court, therefore, was not
right in the conclusion in paragraph 34 that though the
certificates issued by the Conm ssioner including those 2500
certificate holders were valid, that woul d be subject to the
| aw nmade by the Parlianment. Any one who clains the status of
Schedul ed Castes should satisfy the same criteria indicated
by the Comm ssioners until the amendnent is duly nade by the
Parlianment under Article 341(2) of the Constitution and an
enqui ry shoul d be conducted in that behal f.

The State Governnent is directed to furnish to the
President the report submitted by the Conmm ssion, referred
to hereinbefore, and all other material for appropriate
action by the Central Governnent by l|aying before the
Parliament to effect necessary anendnent under Article
341(2) of the Constitution.

The appeals are accordingly disposed of, but, in the
ci rcunst ances, wi t hout costs.
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